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C GOVERNMENT OF HiMACH'A';L PRADESH
< CHOME DEVARTMENT

sgmne.

No:Home-B{B)2-4/2004-11, Dated amm!a the =
NOTIFICATION

I exercise of the pewers conlerred by Articles 233, 234 and

- india 1 i -5C i) of section
- proviso to Article 389 of the Constitution of India read with sub-scction (1)

; ; ¢l Conditions of
4 of the Himachal Pradesh Judicial Ofticers (I'ay, Allowances and Lon e
| i . i FAN § {41
Service) Act, 2003 (Act Mo 13 of 2003) and alf other powers enabling he N
e L5 t] ; § e . < ] . )
’ i att th the High Cou
: GV imachatl Pradesh, in consuitation wi _ -
behait, the Covernor of meac o ‘ i SPEIVIOR
Himachal Pradesh and Himachai Pradesh Public Service Commission, :’"me
: : ‘ ‘ ‘ icial Service
make the following rules further to amend the Himachal Pradesh Jud At
| 5 's. notification No, Home-B(B)2- ’
. & el r this Department’s notificn 4
Ruics, 2004, potified by this ; : Sl ke 2
dated 16™ March, 2004 and published in the Rajpatra, Himachal Prad 7

March, 2084 namelyi- : _ e
: i (1) These vules may be called the ﬂl:i:mnt)
pi s i i Pradcesh Judicial Scrvicc-._{lstv;Amcn
Cﬁmmcnccmcnt Hules, 2014 s
(2} They shull vine inin foree with frmedini e
2 sy 2
' effect.

ramten

Amendment pi

In Rule-5 of the Himachal Pradesh Sfudicial |
Rufe-5

g Service Rules, 2604 ipn TABLE UNDER RULE.
3, 00 codumn 4, after the existing proviso the
} | following provisos shall be added namely;
| * Provided further that 5 Ume cap of three
j recruitment years shafi apply for filling up of
|
:
|
i
1
|

e S

backiog/earry forward vacancy against rescrved |
roster  point  for Schedufe ‘astes/Rehedute
Tribes/Other Dackward Classes and while doing so
i the 3 recruitment year vo fi up 2 particular

z CarTy iirrwnrdlhacklug vacuncy, il shall be nuiified

| that in pase spitable candidate from the eategory 1o 5
which the post is Feserved is not available then the
vacancy will he treated as un-reserved and filled in /
as wi-reserved vacancy, it )

e S PO




Provided  further ot i bocklog/enery
forward reserved vacancy is filled by un reserved
cundidule in the 3™ sucressive recroiiment yesr,
such canclidate shall  temporarily  occupy the
voster point reserved for the category for which
carry forward vecruitment process was followed
and such candidate/ appointee shall vacate the
reserved roster point and vccupy the wi-reserved .
roster point as soon ay such un-reserved vacaney is
avitilabde in the post based roster and that the
racter paint so vacated by un-reserved candidate
shall be advertised a8 reserved vacancy meant for
such roster point exicgory”, '

_ By Urder
Principal Secretary{Home) to the
sarversment of Hinmn;!mlﬂ Prgtlesll.




